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\

By this order we are deciding CCP 146 of !999

in CIA No. 808 of 1997.

The facts in brief are that the applicants had



f 1 VeH OA No, 808 of 1 997 wherein t,hey had ohallenged two

orders passed by the respondents dated 8,1 ,1996 and

I  7 Qfi reO'^rding recovery of certain additional amounts

which were paid to the applicants by the earlier order

i^atei"! i 'O'^,90, After hearinyj the OA was allowed and the

impugned orders were quashed and the respondents were

directed to pass a reasoned and speaking orderj after

giving a show cause notice to the applicants as

e.xpeditious 1 y as possible and in any C3.se^ within 3 weeks

from the date of receipt of a copy of this order, The OA

w&'S deci.dsd on 23,3,1998,

n. Tf is submitted by the petitioners that no

action was taken by the respondents-departme^nt within 3

weeks from the date of passing of the order in the OA nor

th«e amounts recovered by the impugned orders which had

been quashed have been refunded to the applicants.

However, it is submitted that the applicants were issued

a  show cause notice, pursuant to which a reply wss

"submitted by the re^spondents but it is stated that no

decision has been taken. So it is prayed that the

respondents be proceeded against for contempt of court,

A, Respondents contested this petition and stated

that the show cause notice was issued to the applicants.

They were also given personal hearing but they deny that

no decision has been taken, rather stated the decision

was taken and communicated to the applicants herein, " But

dur ing the arguments on 5, ! 1 , 1999, the respondents; were

further directed to file additional affidavit explainirtg



c.l©arly th© critsria for th© calculations on th© basis of

w!iich certain suni was paid to ©ach of. the applicants;

Aftsr the directions were issued> th© respondents filed

additional affidavit detailing th© entire procedure and

as and when a show c£?use notice was issued to the

applicants and when the order in cornplianc^e of the

directions as given in the OA. was passe?d.; Mow that since

the crite!"ia has been placed on record but stil.l the

applicants are aggrieved that th© pay etC; has not been

properly fixed j so' appropriate di.'^eGtions be issued to

t h e r e s o o n d e n t s;

5- We have tieard the learned counsel for the

parties and .have gone t.hrouoh the records.

it is a well settled law that in a Conte'ropt

Petition this Tribunal is not to make any roving e.ncsuiry

into the merits of the case since the authoritative

pronouncement of the Hon'ble Supreme Court in

Pairihar Vs; Ganpat Duggar .and.....Othersi JT 1 996 (9) SC <S! 1

whi.ch prec;Iudes this Tribunal to give any directions on

the merits of the case but rather the jurisdiction of the

Tri.bunal in a contempt matter is confined onl^ to see

whether the order passed by the Tribunal has been

Go.n'iplied witti or not; Since in this ca.se the dirS'CtionSi

as given by the Tribunal in the O.A have been complied

with and after the decision in the O.Aj department had

issued a show cause no tic 63 and alsc? gave a person..^i

hearifiQ to the applicants herein and thereafter passi^d

the orderSj copy of which have been taken on r^ocordi th.at



satisfies the directions issued by the Tribunals

However, if the applicants are still having any

grieyanoes about the wrong fixation of their pays then

the applicants are at liberty to agitate the matter

aff'SSh.! as adyised> as per lawn

H  • J - » J ;

?! In view of the above; P, has no merits and

thiS safTie is dismissed! Notices issued to the respondents

are discharoed.-
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